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THE DEPUTY CHAIRMAN : I am not 

saying that you do not have a point of order. 

But let me first listen to him. Let me listen to 

him. It is a simple question. (Interruptions) 

What I have said is that we do not have this 

convention, generally. We have as many Divi-

sions. I do not want the quarrel to be 

transferred to the Chair. (Interruptions) Please 

sit down, When the Chair is trying to solve the 

problem, it is confronted with something else. 

I am trying to ask the Minister as to what he is 

going to do. Then, I would give my ruling 

whether I want to do it or not. 

SHRI P. A. SANGMA : Madam, I would 

respectfully submit that I would request the 

Leader of the House to convene a meeting of 

all the political parties. I am prepared to attend 

that meeting and explain the position. We 

would give the whole, the full, picture of what 

the Rama-nujam Committee has said and what 

we propose to do. (Interruptions) Till then, the 

matter would be deferred. (Interruptions) . 

THE DEPUTY CHAIRMAN : Let me hear. 

Let me hear what he is saying. Let me hear 

what he wants me to do. I have not heard the 

last sentence. 

SHRl P. A. SANGMA : Madam, I am 

requesting for a meeting of the leaders of all 

the apolitical parties to be convened when the 

Government would be in a position to explain 

as to what the Rama-njagsjviCbmmittee report 

is and what we prepose to do. Till then, 

...(Interruptions). 

THE DEPUTY CHAIRMAN : Let me hear. 

Till then, what? (Interruptions) I want to hear. 

You may not be interested.      (Interuptions) 

Till then, What?   Let 

me hear him. Should I not have the right to 

hear him? Let me hear him first. Then, you 

can speak whatever you like. 

SHRI P. A. SANGMA : Madam, I said that 

till then, the introduction of the Bill would be  

deferred.    (Interruptions) 

THE DEPUTY CHAIRMAN : You are 

making noise without hearing what he is 

saying.    Now, Mr. Ahluwalia, please. 
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SHRIMATI JAYANTHI NATARAJAN 

(Tamil Nadu) : Madam, we want to hear what 

he is saying. Can we have some peace and 

quiet in the House ? 

THE DEPUTY CHAIRMAN : Order, 

please. 
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THE LEADER OF THE OPPOSITION 

(SHRI  SIKANDER  BAKHT)   :   Madam, 

 
I just want to say this. We have read about it 

in the newspapers. I want to know whether 

this matter in all its detila, has already been 

brought to the notice of the Home Ministry 

because some of the words used, as they have 

appeared in the newspapers, are not clear. It is 

not clear whether they want a Sikh raj within 

the Constitution of India or they have the tame 

old theme of establishing an indepen-dent 

Sikh State. 

 

†[   ]  Transliteration  in  Arabic  Script. 
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SHRI S. JAIPAL REDDY (Andhra 

Pradesh) : This House is one in denouncing 

and deploring this disturbing development. 

None of us is opposed to the unity of factions 

of any party, be they of the Akali Dal or some 

other party. 

SHRI SURINDER KUMAR SINGLA 

(Punjab) :  Including the Janata Dal. 

SHRI S. JAIPAL REDDY: I don't think we 

could be facetious on this occasion. As has 

been pointed out, the fact of the matter is that 

not all factions of the Akali Dal are united 

either. But this demand that there should be a 

Sikh State is higly disturbing and, as has been 

pointed out by the Leader of the Opposition, 

there is an element of vagueness in   the 
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demand as to whether they are asking for it 

within the framework of the Indian State or 

outside. Such a demand itself is un-

constitutional. It rens counter to the secular 

ethos of the Constitution and our polity. The 

Government of India, particularly the Home 

Ministry, must take not of this and react to 

this and take the House into confidence. 

 

 

SHRI MURASOLI MARAN (Tamil Nadu) 

: Madam, we all stand for the unity and 

integrity of the country. The Sikhs have 

sacrificed a lot for the freedom of this country. 

They stand in the vanguard of our defence 

system. But, if they have any grievance, we 

should not start ringing an alarm bell and 

shout this is scession and say they are anti-

nationals. It is because every citizen has got a 

right to have a grievance. If they have a 

grievance, if they have any emotional 

problem, we should approach them fraternal 

way. We should not treat it as an anti-

natinalist movement. As Mr. Jaipal Reddy has 

rightly said, there is some vagueness in their 

demand. They say that they want a separate 

area. We do not know what it means. 

Secondly, one good element in their so-called 

Amritsar declaration is that whatever they 

want to achieve they want to achieve within 

the framework of the united    India.      That   

is a   good    thing. 

Thirdly, whatever they want to achieve, 

they want to achieve it through peaceful 

means. These points have been reported in 

today's newspapers. 

As Mr. Malhotra has pointed out, if they 

stand for more autonomy, we have 
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nothing against it. If they stand for more 

rights for the States, we have nothing against 

it because we are supposed to be a federal 

State; and federalism is one of of the basic 

structures of the Constitution. This federalism 

may be defective, it may be quasi, it may not 

be genuine. But we should not be panicky 

about it. Our approach to it should be in a 

friendly way. We should talk to them. We 

should understand them first. We should 

understand what their grievances are. We 

should not be hasty. We should not rush 

forward and declare them as anti-national. 

That is my point of view. Let us be patient. 

Let us not say that they are anti-national. Let 

us not drive them to a corner. 

THE DEPUTY CHAIRMAN: Dr. Biplab 

Dasgupta, this is a very important issue. 

Eevery Member want to speak on this issue. I 

request the Member to be brief so that we can 

take up other issues. 

Dr. BIPLAB DASGUPTA (West Ben-sal ): 

Madam Deputy Chairman, the issue which has 

been raised by Mr. Ahluwalia is a very serious 

one. My feeling is that although various 

factions of the Akali Dal have come together, 

they do not represent the opinion of the peace 

loving Sikhs. It is unfortunate that this 

development has come only after a few days 

after we have observed 75 years of 

Jallianwalabhagh incident which has been 

carved out in golden letters in the history of 

the Indian national movement wherein the 

Sikhs along with Hindus and Muslims have 

shed their blood for the freedom of the 

country. We who come from Bengal have a 

very long association with the freedom 

fighters of Punjab during the liberation 

struggle. The Gadhar parly activists    who 

were in Canada had   seat 

a shipment of arms to the revolutionaries in 

Bengal for their flight against the British. So, 

let us not think that just because various 

factions of the Akali Dal have come together, 

they constitute the Majority of the people or 

they reflect the majority feelings of the Sikhs. 

Though I am not a Sikh, I would like to 

point out that the Sikh religion is one of the 

most tolerant religions in the world. I 

remember when 1 went to Kenya, I was 

driving from Nairobi to Mombase which is 

400 KMs away. In the middle of my journey, I 

found a Gurudwara. I was very curious and I 

went there. I found an eighty year old Sikh, 

with a fine white beard, sitting there quietly 

and serving the Christian Africans. That has 

always been the tradition of the Sikhs. It was 

not an intolerant religion. I would like to 

mention just two or three important points. 

THE DEPUTY CHAIRMAN : It is not 

a discussion. We have already taken 30 

minutes. I am sorry, I have other business 

also.    Shrimati Sushma Swaraj. 

Dr. BIPLAB DASGUPTA: Wherever there 

is mixing a religion with politics that should 

be thoroughly condemned by all of us. We are 

opposed to the attempt at disintegration of the 

country anywhere by any political force. 

These are the points I would like to make on 

behalf of my party very strongly .. . (Interrup-

tions)   .. . 

THE DEPUTY CHAIRMAN : You may 

support what Mr. Ahluwalia has said because 

we have other issues. We have already taken 

on this matter 38 to 40 minutes. 
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SHRI SURINDER KUMAR SINGLA : 

Madam, I come from Punjab. Therefore, I   

should   be allowed to speak. 

THE DEPUTY CHAIRMAN : We are from 

India. 

 

THE DEPUTY CHAIRMAN : She has 

been permitted to make a Special Men 

tion.  

THE MINISTER OF HOME AFFAIRS 

(SHRI S. B. CHAVAN): I would like to react 

to the earlier one. 

 

SHRI S. B. CHAVAN : Madam, the point 

raised by my esteemed friend, Shri Ahluwalia, 

is very important. Whatever be the context in 

which the problem has been raised, some of 

the members, in the name of unity, have come 

together and they seem to have issued what is 

called the Amritsar Declaration. I am still to 

study the entire thing and come to my own 

conclusion as to what exactly is the motivation 

behind the whole thing. According to my 

information, for the last 12-13 years, there had 

been no elections to the SGPC. In fact, we 

were seriously considering ordering elections   

to 

the SGPC. Maybe, this is one of th© reasons; 

to create some kind of a problem and see that 

the elections are again post-poned. I do not 

know whether that is the reason. If that be so, 

then, of course, I have got nothing to worry. 

But I am not going to take matters so lightly. I 

will definitely take matters very seriously and 

try to understand the implications because I see 

that the seeds of the Anand-pur Sahib 

Resolution are very much there. Some of the 

members who seem to have participated, seem 

to have almost forced certain issues on them. 

But I do not have any authentic information of 

the entire background. So, the Government 

will definitely study the entire thing and 

thereafter come to its conclusion as to whether 

it deserves to be given the kind of seriousness 

which I have just now stated or whether there 

are any other considerations which, in fact, are 

weighing. I can well undersand the point raised 

by some of the hon. Members. If they have any 

legitimate grievances, by all means, those 

grievances can definitely be attended to. There 

is no problem about the grievances being not 

aattended to. But that does not allow anyone to 

create a kind of atmosphere wherein people 

might feel that here is a small fraction which is 

again toying to repeat the same old idea of 

secessionism which, at one time, was very 

much in their mind. They could not participate 

in the elections also. This is one of the things 

which you cannot possibly forget. These are 

the two things which we will have to keep in 

mind. I will repeat that if they have any 

legitimate grievances, certainly, we are there to 

help them out to the extent it is possible. But 

certain issues are there which do require 

consultation with all other parties. Without 

that, we cannot possibly come to any definite 

conclusion. This is what I wanted to inform the 

House of. 
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SHRI N. GIRI PRASAD (Andhra Pra-: desh) 

: Madam, it is a very important matter. I think 

the Government has to . convene the National 

Integration Council to discuss this vital matter. 

There should also be a wider consultation 

among political parties. After that, taking into 

account the background and the present facts, 

the Government has to make a statement here 

not only to discuss it in ths House but to 

educate the people all over the country about 

the unity and the integrity of the country. Of 

course, we give those people the benefit of 

doubt whether they want actual secession or 

something like that. Though you give them that 

benefit, there should be clarity of views in the 

House and outside the House so that the 

country's unity can be protected. 

Rendering Justice to Victims of 1984 

Riots 

 
 




